HIGH COURT OF JUDICATU RE FOR RAJASTHAN AT JODHPUR AND
BENCH AT JAIPUR

Complaint Format
1. Name of the Complaint

2. Address of the Complaint

3. Phone/ Mobile Number / E-mail 1D of

the complaint
4, Particulars of the person against whom

the complaint

5. Details of the alleged harassment

with the date, place of the incident, etc.

6. Any urgent protective / interim measure

Signature of the complainant

with the date.

Note :

1. Any aggrieved woman niay wake a complaint in writing of sexual harassment at
the High Court precincts to the GSICC through the Member Secretary in
accordance with the form and procedure so notified by it.

2. Provided that where the aggrieved woman is unable to make such a complaint in
writing due to any reason, the Member of the GSICC or volunteer, as the case
may be, shall render all reasonable assistance to the woman for making the
complaint.

3. Where the aggrieved woman is unable to make a complaint on account of her
physical or mental incapacity or dzath or for any other reason, her legal heir or
such other person direcily concersed with her interests may make a complamt

under this Regulation.




